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Hon'ble Shri R.R.Anooja,

4-v./, II k dav of March, 1998
New Delhi this the II ft) day

Shri Gulshan Jit Singh Ahlunalia
;/o late S.Jhir»al Singh
17B/28, Dev Nagar
Karol Bagh
New Delhi - HO 005.

Vs.

Union of India
Ministry o:f Defence
South Block .
New Delhi..

The Engineer-in-Chief
Army Headquarters
Kashmir House

New Delhi^ - HO 001.

The Chief Engineer
Western Command,
Chandi Mandir.
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Respondents

order (By Circulation)
w c filed the Review Application

The- Petitioner has filec

forseehing re(ie» on the gronnd that plea in the

outstanding dues has not been accepted,

■  ra nf the review jurisdiction ,is2  The scope or cue
j  T+ iQ to be resorted to onlyoircumscribed and limited. It is to
rf fact or law patent on the facewhen there is an error of fact

-1- the Petitioner had
of record. In the present case

1  ran all the/Outstanding dues but the.claimed 18% interest on ail tne /o

Tribunal in the impugned order had, after considering his
case, allowed 12% intenest on payment ot arrears ot
pension. It «as -also held that the applicant would be
entitled to normal rate ot interest on an, arrears ot GPF
amount due to him. Interest on other outstanding dues

11 a 1.1 -iVifa ftirts and circumstances
had thus not been allowed in the facts
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of the case. Thi,"- being the conclusion of the Tribunal,

there is no error.of faci .j/law patent on the face of

record which would call for exercise of review

jurisdiction.

/

Accordingly, the RA being devoid of merit, is

summarily rejected.'

(R.^K.AHOOd^
^mR{A)
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